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Ihis OA has been filed by the spplicant undes
Bection 19 of  the Administrative TIribunals Act, 1985
challenging  the act and conduct and failure on the pai
of irespondents to appoint and seek age relaxation i
respect.  of  applicants  in teims of the decision i O
Moo 213 of 1989 dated 5.6.90 and order dated 28.4.1997 in

OA No.30 of 1995,

7. he applicants allege that they were also
applicants in OA 2013 of 1989 and their name figuirad st
sufa. b7, 37 and B3 respectively but since the applicant

had put it more than 240 davs at tne time of filiveg of
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that OA, the O0A was decided with & direction te Phes
Fespondents to  prepare a scheme for regularisation and
absorption of the dailly wage emplovees shgaged by thews
and  nill zuch time no fresh ivecruitment shall be

uindertaken by the respondents.

3. Lt is stated that despite that order the
respondents have failed to re1nstate/appoint Lhes
applicants Lo the post of Nursing Orderly and Sweeper for

the ieasons best known to them.

4. Lt is  further stated that CP was also filed
which was disposed of with a direction that at the  Cimee
of consideration of the case of the remaining three
peirsons underr the rules, respondents shall also Cevvn lgeir
them  giving age relaxation and weightage for their past
serrvice rendered by them.

5. 'he aspplicants No.1 and 2 were called for
interview for the post of Nuirsing Ordeily in the month of
Agust, 1999 and petitioner No.3 was called for the post
of  Sweeper and it is stated that they were also inforsed
st Lhelr cases were also pending but the respondents
had again adveirtised the post of Giroup [ to whicks
applicants  &re also eligible and had applied also and
thus 1t 1s quite clear that the vacsncies aie averd Labl s
for  @ppointment, so it is prayed that the respondents be
directed to consider them giving age relaxation esud tee
reinstate/ireengage  them in  preference to  juniors  and

outsideis,

5. I have heard the learned counsel for the

applicants and gone thiough the recoid.
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1. 1t is an admitted case of the applicants twat

2ar L iar thay had appeared for an interview for

agularisation  of  their seivices bul  they weis g0

iegilliar 1sed. fhereafter the applicants had Filed an  MA
1103/2007 i OA Z2013/89 witict  the applicants  hac
withdiawn  on the plea that they would be filing a ffesh
CA  1n terms of the scheme prepared by the Government of

Iadia.

M, BUL  no such scheme has been filed along with
the present 0A and the directions given v OA Z7I13i8%

stanid till date and no fresh cause of action has arisen

to the applicants to file the present (A.

9. Lo view of the above, OA has no merits and the

same 135 dismissed in limine. Fhujb
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